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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

2.

3.

NEW DELHI
ORIGNAL APPLICATION NO. 197/2024

IN THE MATTER OF :
Shurveer & ors ...Applicant

Versus
STATE OF UTTARAKHAND & ORS ... Respondents

REPLY ON BEHALF OF PRINCIPAL CHIEF SECRETARY,
PUBLIC WORKS DEPARTMENT RESPONDENT NO 1,
UTTARAKHAND IN COMPLIANCE OF THE ORDER DATED
30.04.2024 PASSED BY THIS HON’BLE TRIBUNAL.

Most respectfully showeth:
1. That | am competent and authorized on behalf of principal

chief secretary to file the reply on his behalf. Copy of
authorization is annexed as Annexure A.
That in my abovementioned official capacity, I am acquainted with
the facts and circumstances of the present case, and I am fully
competent to file present Reply.
That vide order dated 30.04.2024 this Hon’ble Tribunal was
please to issue following directions:

4. In view of the averments in the application, we consider it
appropriate to have response of (1) State of Uttarakhand through
Principal Secretary, Public Works Department, Uttarakhand (2) the
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District Magistrate, Dehradun, and (3) Member Secretary,
Uttarakhand Pollution Control Board who stand impleaded as
respondents No. 1 to 3. The Registry is directed to prepare and
attach memo of parties to the application and issue notices to
respondents No. 1 to 3 requiring them to file their reply/response
within two months at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image
PDF.”

That in compliance of the above order it is submitted that as per
the application of the petitioner and the office reports it is stated
that on earlier occasion on the request of the villagers/people’s
representatives a proposal was prepared and sent for the
Proposed motor road which connects Ravadhar point to Kalich
Village. That due to the protest by some of the villagers no further
action was taken on the said proposal.

That again now, upon the request of the villagers/people
representatives and Hon’ble MLA (purola) a proposal for
construction of motor road has been presented to the senior
officers from another place i.e Tikochi Nagwada to Ravadhar
which is being objected by few villagers.

It is submitted herein that the proposal for construction of Motor

road from Tikochi Nagwada to Ravadhar, in Development Block



7.

8.
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Mori, District Uttarkashi, is still in Phase one.

That assessment of proposal for phase one work of the Motor
Road, was done in the compliance of the written order of the MLA
Purola and the same was sent to the Superintendent Engineer,
6t circle, Uttarkashi by Executive engineer, PWD, Purola vide his
letter dated 727/13 C dated 24.4.2023. That Chief Engineer vide
his letter dated 2945/06(13) Yata -(Chief office)/2023 dated
18.05.2023 presented the assessment proposal of the road to
Secretary, PWD, Gov of Uttarakhand and till today no approval
has been received. That the copies of the letters are annexed
herewith as Annexure B

That it is also apprised that any assessment/proposal is always
prepared and sent to the senior officials in compliance of the
MLA’s Order. It is after that only any proposal is accepted by the
Government of Uttarakhand. After the acceptance of the proposal
of road by the State government, at first the alignment of the road
is done with the agreement of the Village Head/ People
representatives and its approval i1s obtained from the
Superintendent Engineer. That the copy of the letter by the MLA,

Durgeshwar lal, Purola is annexed herewith as Annexure C.
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9. That, only after the acceptance of the alignment, a joint inspection
is conducted by forest department, revenue Department and
Public works Department.

10.That in this joint inspection it is ascertained the total no of trees
and nature of land falling in the proposed road. Hence, since the
proposal is at phase one stage and no joint inspection has been
conducted so far it is not possible to tell the exact no of trees
falling on the said road.

11.That the present reply on behalf of Principal Secretary, PWD State

of Uttarakhand, in compliance of the directions passed by this

Hon’ble tribunal.

RESPONDENT NO.1

Flogets’

ANJALI RAJPUT
PANEL COUNSEL FOR UTTARAKHAND
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